SCHEDULE

(Referred in section 6)

MODIFICATIONS IN THE NORTHERN INDIA CANAL AND DRAINAGE ACT, 1873
(HEREINAFTER CALLED "THE SAID ACT")

11. In section 6 of the said Act for the words "day so named", the words
"commencement of the U. P. State Tube-wells Act, 1936" shall be deemed to be
substituted and for the words "such application or use of the said water" the
words "the application or use of under-ground water for the purpose of a State
Tube-well" shall be deemed to be substituted .]

2. In section 8 of the said Act clauses (a) and (c) and the reference thereto in
clause (i) shall be deemed to be omitted, in clause (g) for the words "through
any natural channel which has been used for purposes of irrigation" the words
"in any well which has been used" shall be deemed to be substituted and in the
last paragraph for the expression, "clauses (a), (b) and (c)" the expression
“clause (b)" shall be deemed to be substituted.

3. In section 27 of the said Act for the words "Canal Officer" the words
"Divisional Officer" shall be deemed to be substituted.

4. (1) In sub-clause (1) of clause (a) of section 32 of the said Act the words "and
with the previous sanction of the 2[State Government]” shall be deemed to be
omitted.

(2) Clause (d) of section 32 of the said Act shall be deemed to be omitted.

5. In section 68, for the words "such officer shall thereupon give notice" the
words "on receipt of such application or when in the opinion of Divisional
Officer such difference is likely to arise he shall give notice" shall be deemed to
be substituted.

6. In clause (2) of section 70 the words "except by the construction of tube-
well" shall be deemed to be inserted before the words "interferes" and clauses
(6) to (9) of the said section shall be deemed to be omitted.

1 Subs by sec 4 of U.P.Act 4 of 1954(w.e.f. 02-03-1954)
2 Sub. by the A. 0. 1950 for the words (Provl. Govt.) which had been subs for [L. G.] by the A. 0.1937.
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[(éaT 3T Sheltel TS 3AST UeFe, 1873(FHY vdcuRard “Ioa fAfage wgr amar §) &
IRshR ]
'1- 3%Fd 3MAETA Fr 9RT H Aeg "day so named" & TUT W G "commencement of
the U. P State Tube-well, Act 1936" I I FHAS AR dAT G "such application or
use of the said water" & ¥\l W UsG  "the application or use of under ground water
for The purpose of a State Tube-well" IW IR FAS A ]

2- 35Fd AT fr arr 8 F @3 () Jur (&) IR s M) H 3w Ay AFrer Gaw
IFT FAST SR, 3R @S (Sf) H e "through any natural channel which has been
used for purposes of irrigation" & ¥ W Asg "in any well which has been used” W
T gAY S 3R A 9RSe F Ug “clauses (a), (b) and (¢)" F FTAT W UG “clause
(b)” IG@T AT GHST SATA |

3- g 3AFIaE i 9RT 27 F Usg "Canal Officer” & TATT W e "Divisional Officer"
W I gAST S |

4- (1) 3Fad JAFTT Fr arT 32 # WUs (TV) & 39- @S (1) H s  "and with the
previous sanction of the 2[State Government]" f@&rer ¢ TagT ST |
(2) 3%a AT & arT 32 #1 @3 () Hbrer RAr gFsT FRAT |

5- YRT 68 #H, g "such officer shall thereupon give notice” & TUT W e “on

receipt of such application or when in the opinion of Divisional Officer such difference
is likely to arise he shall give notice" IW I THST S |

6- ORT 70 & W3S (2) H s "interferes" & q‘\a‘r Aésq "except by the construction of
tube-well” e I FHAST S 3R 3Fd URT & T3 (6) T (9) do e F 7 Fasy
ST |

' 3090 Jfafers dear 4,1954 &1 4Ry 4 ganT Sfaeuiid (st 02/03/1954 & Jgw)
2 TSTRIS 3TH AT TS, 1950 GaRT (FARTS asteie) & ford gfaeafia St tswees W% arf 3SR, 1937 G@RT (didhdl Idwiae) & o
gfeeafa frar = ar |



